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(b) and (c). The same officer has 
been appointed as a Member of the 
National Police Commission. Copies 
of the publication are still available 
with the Government and the destruc-
tion or modification of copies, which 
was reported to Government, did not 
amount to destruction of evidence. 

Payment of Scholarships to S.C. and 
S.T. 

3995. SHRI R. L. KUREEL: Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the scholarships money 
given to Scheduled Castes and 
Scheduled Tribes is paid every-month 
regularly throughout the country; 

(b) if not, the reasons therefor; 
and 

(c) whether it is not possible to 
make payment every month as the 
payment of salary to other employees 
\; done? 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL): 
(a) to (c). According to a recent 
survey conducted by the Central Gov-
ernment, the scholarship money has 
not been disbursed every month 
regularly. According to the analysis 
made, the main reasons for delay in 
disbursing the scholarships are as 
follows:-

(i) The scheme has not been de-
centralised in a number of States; 

(ii) students do not submit appli-
cation forms in time; 

(iii) application forms are not 
filled up properly requiring clari-
fications from students from time 
to time. Sometimes ia vital certi-
ficate like Caste certificate is ::i.ot 
furnished; 

(iv) Procedural formalities in 
giving sanction and encashing of 

bills. 

· State Governments have been ac.:. 
cordingly ·given fresh suggestions in 
the matter in October, 1977 and have 
been advised to try out the suggestions 
of Government of India coupled with 
their own experience to see how best 
scholarships can be disbursed every 
month. 
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Correction of Answer to Unstarred 
Question No. 445 dated 16.11.1977 reg: 

Persons detained without Trial 

THE MINISTE,R. OF ST ATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL): In 
reply to Unstarred Question No. 445 i'l 
the Lok Sabha on the 16th November, 
1977, a statement was laid on the Table 
of the House giving information about 
the number of persons under detention 
without trial in different States. In 




